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Rvvainping of PuMie DMributlon Sy»>

129. SHRI QANGADHARA
SANIPALU:

SHRI K.P. UNNi<RISHNAN: 
SHRIMUMITAZANSARI: 
PROF. RASA SINGH RAWAT: 
SHRI V.S.VUAYA

RAGHAVAN:
SHRI INDRAJTT GUPTA: 
SHRI RABI RAY:
SHRIMATIGEETA MUKHER- 

JEE:
SSHRI GOPMATH GAJAPA- 

TH t

csitain Designated H i Areas (DHA) and
Ig-tf f i r  it  r i  f r t l r i n a iHiiegraiea inuai u9V6iopni8ni rrajscii 
(ITDP). These blocks have been identified In 
consultation wMi the State Govemmentt/ 
UT Administration. The thrust of the ap
proach is to cover the population in these 
areas by issue ot ration cards to aB those 
who have not been issued such cards so far, 
opening of additional fair price shops and 
creation of adequate storage capacity.

Production of Sugar

131. SHRI GANGADHARASANIPALLt 
Wil the Minister of FOOD be pleased to

WH the PRIME MINISTER be pleased 
to state.

(a) wiMtherthe Govemmert Is revamp
ing the Pubfic Distrixition System;

(b) H so, the details thereof,;

(c) whether kis proposed to cover every 
Bk)ck and VRIage by a Fair Price Shop;

(d) the number of vilages. State wise, 
covered under Public Distribution System 
and the number of vMages left out so far; and

(e) the steps being taken to cover the 
fgfnainkiQ vVsqm?

THE MMISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DM AHMED): (a) to (e). The Government 
has decided, in consultation with the State 
GovwnmMls/UT AdmlnittraliQns, to r»«ri- 
ent the PDStoimprove Its reach of the PubSc 
Distributkm System on the basis of an area 
■padfiB approach, k It piopoaad to cover 
population Mng in blocks whk:h are covered 
oy ■reB wvwopnwni piDQmniniss sucn vs 
Daaait Devetopment Programme (OOP), 
Draught Prone Aim  Programme (DPAP),

(a) whether higher production of sugar 
is expected during the current crushing

(b) whether the internal demand and 
also the export commitments wit be hjRy 
mat; and

(c) the incentives, if any announced by 
the Qovemmerrt during the current season?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Sugar production during 1991* 
92 Mason (October • Saptambar) it attl- 
matad at about 120 lakh tonnM.

(b)Yat,Sir.

(c) Government announced an incen
tive scheme for early crushing under which 
sugar factories are to be granted 72% free- 
sale quota, as against normal 55%, on pto- 
ductton achieved during the pMiod 1st 
October, 1991 to ISth November, 1991.

PrlM of Different Food Qralna
e

132. PROF. UMMAREDDY VE- 
NKATESWARLU:WiU the Minister of FOOD 
be pleated to HHa:
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(a) the prio* paid par quintal of different 
food grains procured in different States dur
ing 1990-91;

(b) tils price ciiaiged per quintal from 
different States for the food grains supplied 
for distribution under Public Distribution 
System; and

(c) the reasons for disparity, S any?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) During 1990-91 rabi marketing 
season, wheat was procured at a uniform 
minimum support price (MSP) of Rs.215/- 
per quintal. The paddy was procured at 
uniform minimum support prices of 
Rs.205.00, Rs.215.00 and Rs.225.00 per 
quintal for common, fine and superfine varie
ties during 1990-91 kharif mariieting sea- 
soa TheMSPof nM andkharif coarsegrains 
In 1990-91 rabi and kharif mariteting sea
sons was fixed at Rs.180.00 par quintal.

The procurement prices of levy-rice 
collected from rice millers in different States 
under statutory levy during 1990-91 kharif 
mariwting season are indicated in the at
tached statement

(b) Foodgrain were issued by Food 
Corporation of India from Central Pool for 
Public Distribution System to different States/ 
Union Ten’itories at the uniform Central is
sue prices (ex FCI godown), which are as
foltow;-

Foor^ram Rb. Perqukal

Wheat 234.00

Rk;e

Common 28&00

Fine 349.00

Superfine 370.00

Coarsegrains 194.00

(c) Whereas the minimum support prices 
and the Central issue prices (ex FCIgodown) 
fixed by the Government are uniform for al 
the States/UTs, the procurement prices.of 
levy-rice payable to rice millersfor deiiveiy of 
levy-rice differ from State to state on account 
of variattons in statutory taxes payable on 
purchase of paddy, non-statutory expenses 
payable to the rice millers and out-turn ratto 
for converston of paddy into rice.

STATEMENT

SM9$ Common Fine Superfine

1. Andhra Pradesh 338.55 354.30 370.05

2. Assam 335.75 356.^ 372.60

3. Bihar 326.20 344.80 360.10

4. Gujarat 313.00 327.50 342.00

5. HaiyanaA)elhi 347.50 374.55 394.10

6. Kimataka 322.20 337.1S 352.10

7. Madhya Pradesh 334.55 ^ .1 0 365.65
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SM M Common Fkw Supwfifw

8. Orissa 345.05 361.10 377.15

9. Punjab 347.25 374.30 393.80

10. Rajasthan 34125 365.00 386.96

11. Uttar Pradesh 330.70 345.90 369.25

West Bengal 323.15 341J5 356.70

13. Maharashtra 330.05 345.35 360.60

14. Pondicherry 313.90 328.20 343.00

IS. Chandigarh 338.20 364.55 383.50

U ii r ln i- f c  r w w r r n t a l  H r n l m n tnuaco wofmMrcni ttojpci

133. DRASIMBALA:
SHRIARJUN SINGH 
YADAV:

WiO tlw Minister of URBAN DEVELOP
MENT tM piMMd to ttato:

(■) whottwrtho attention of tlw Govwn* 
nwnt hM boM drawn to ttw naws-itam 
appaaring in tha IHndiMan Timas’ dated 
Odtobar 7, 1991 ragarding lha award of 
HUDCO Commaidai Ptojad to a contractor 
vAhout tha appnwal of tha Isoard of dirao-

Q>) ■ so. tha raaetion of tha Govammanl 
tharato;

(e)tharaaaonsforthapiocadurailapaa8.

(d) ttw dataH of tha action taltan against 
thaquiilyf)anons;and

(a) lha dalals of tha othar contracte and 
wofkordarsawanJad by HUDCO during tha 
last 12 months without following th« proca- 
diffa laid doum and tha oonactiva maasuras 
ttkan to ohadt aueh violalion hanoaforth?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI. M.ARUNACHALAM); (a) to (a). Yas. 
Sir. Tha building project raf a^ad in tha nawa 
itam has baan takan up by HUDGO at tlw 
instanca of the Ministry of Urlian Davaiop- 
mant for generation of office spaca and othar 
commetcial spaces. The award of work was 
preoassed as per normal procedure and 
vetted by the architectural and construction 
fflanagemant team of tha Corporation. Due 
to ahoitage of time approval of tha HUDCO 
Boaid of Diractor could not ba obtained, a* 
axpiiy of tha validity of tha oHar would hava 
lasuMad in aoonslderabla toss totha Corpo* 
ration. The decision of the Managamani 
was, however, to be ratified by the Board or 
Directora. Tha delay In bringing up tha mat* 
ter for ratMcatlon bjf ha Board was noHcad 
later In a meeting of tha Board of Directors. 
After taking al factors into consideration tha 
Board observed that a final decision on tha 
ex-post-facto approval of the work order 
couM be takan after the transactkm audit of 
thtt OfoiMSt seeounte has Iim ii fiCMncdfllttd.

 ** — a^h — - —    * — t—MwwiwnMt svDia •tcwsnons m ooiiwio 
Ks advenM affect on tha aconorele of tha 
projact, tha Bowd altowad tha worit on tha 
prajaeltooontinua.


